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Order

to commit theft as he moved the article from one direction to another

direction with his guilty mind. Mere, plea of having been under the

influence of alcohol is not a good ground, Since, the criminal intent of

accused to commit theft of huge quantity of public rice is writ large in the

face of the record.

Therefore, even though accused take the plea of alcoholism, the

story made out by him appears to be not worthy of credit as the act of

accused prima facie constitute the offence of theft'

Therefore, given the nature and gravity of the offence, this Court

is not inclined to grant bail to accused Mahendra Sudra @ Mahindra

Sudra.

In the result, bail petition stands rejected.

(C.B. Gogoi)
uessiong Judnr.
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